
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 02/09/2026

(2025) 01 JH CK 1790

In the Jharkhand High Court

Case No : Miscellaneous Appeal No.. 81 of 2024

Paritosh Mandal And Others APPELLANT

Vs

Smt. Bharati Mandal And Others RESPONDENT

Date of Decision : 29-01-2025

Acts Referred:

Citation : (2025) 01 JH CK 1790

Hon'ble Judges : Sanjay Kumar Dwivedi, J

Bench : Single Bench

Advocate : Manoj Kumar Jha, Lukesh Kumar

Final Decision : Dismissed

Judgement

Sanjay Kumar Dwivedi, J

1. Mr. Lukesh Kumar, the learned counsel has appeared on behalf of the
respondent nos.1 to 6 by way of filing Vakalatnama.

2. Notice issued upon the respondent nos.9 to 20 and respondent nos.22 to 34
have been validly served as per the office note.

3. Notice issued upon the respondent nos.7 and 8 have not been effected and
respondent no.21 has left for his heavenly abode.

4. In view of the above the learned counsel for the appellants submits that so far
as respondent no.21 is concerned, he will take proper steps within two weeks.

5. For respondent nos.7 and 8 learned counsel for the appellants will take further
steps of notice at their present and correct address by registered post with A/d
as well as under ordinary process for which requisites etc must be filed within a
week.
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